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- 15.5.96 ° . Mr K.Deshmukhya the applicant
Phie aRICRLLE AL T ' A
i ond within time. R 13 present in person. Mr S.&1i,Sr.
g F of Rs. 50/- t c.c.s.c for respondent No.2. None
em\ned wdc 95’? 29 ) for the ‘other respondents.
. {BE No.. ’ Heard Mr Deshmukhya for admi-
mtcd /0‘f ﬁé& 1 .
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ssion. In this O.A. the applicant
‘‘has impugned the order of promotion
dated 8.3.96(Annexure-3) by which
he was not promoted - and therebyaﬂ7a%
superseded by the allege%_junior
pfficers. respondents No.3 and 4.
,)Perused the contents of the applica-
Yionhand_the reliefs sought. Appli-
cation is admitted. Issue notice on
‘the respondents by registered post.
hkitten statement within 6 weeks.
R List on 28.6.96 for written
“%tatement and further orders.-
S Heard the applicant on the
\ ﬁnterim relief prayer that no police
bfficer junior to the applicant
;should be promoted to the rank of
&ép till disposal of this applica-
'-‘}103. The prayer cannot be granted.’

S

Mowever. it is made clear that
junior he ‘gP licant K
;promotion of police offic Lto the

. rank of IGP iR R RRex mgg%gfﬁ'

" hereafter ‘will be subject t
of ‘this C.A. é% |
Menber :
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waac,
; ..... Mr K.Deshmukhya in person. Mr s.
Ali Sr «C4GeS.C for respondent NO.2.
hone for official respondents 1 & 5

'and for privatg- respondents No.3 and 4.

}- Notice served on respondents 1,

2. 3 and 5. No written statement has
'peen submitted.
"7 Ih view of the statement made by

{'1

'the applicant that he is retlring by

th? end of September, 1996 list for
hearing on 25 ? 96 The respondents
may. if they desire submit written
statementgwmth 90py to the applicant.

Member

Mr.K.Peshamukhya applicant in
person is presente. Mr.S,Ali SrC.G.5.C
* for respondent No.2. Official respon=

dents 1 &5 and for private respon-
' dents’ 3 & 4° are not present. None of
\ the respondents have submitted
' written statement. e
:- List for hearing on 19=-8-96,
' Inform the respondents, Sfldesire
ﬁgynay submit written statement with
g copy to the applicant.

!
)

L Méé%éf‘

“Mr. K.Deshamukhyal the -
person.
Dr. Y.K.Phukan, Sr. Govt. Advocate, Govt.

of Assam seeks

applicant in

time for filing written
Statement on behalf of respondent Nos. 1 and
5.

Mr. D.K.Das for respondent No. 3 and Mr.
P.K. Roy for respondent No. 4 also seek time
for filing of written statement on behalf of

the said respondents respectively.

Contd..
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: .y ¢ _ 0.A. No. 72 of 1996 P
" o | | &
. A ¢ ‘)
" 19.8.96 Mrc. S.Ali,Sr. C.G.S.C. is present.

/

Considering the urgency of the matter as the
applicant is due/t?etire on 30.9.96 they are

allowed 3 weeks time to submit written statement.

‘ - - : List for written statement and for further

orders on 10.9.96.

Respondents are directted to serve copy of
the written statement on the opposite party

before the date of hearing.

Member

16, o.¢

Vate alebomeme A~ T
/Q,/VD/ ?) | L G %{ ted -
bﬂ | 27.8.96 Mr. S.Ali, Sr. C.G.S.C. for the

respondent No. 2.
- po

M o~ g’ ﬁé ' . ' Mr. Deshamukhya, the applicant,
' ’ has submitted a peftition requesting permission

| /470’\/ MWW . to withdraw the O.A. No. 72 of 1996 without any

Z , . o ) _ - condition and he %salso informed that he will

not be in a position to appear personally on this

WW (??\/9@100”)7 o matter. However none is present for respondent

) vy 2L Nos. 1 and 5 and private respondents.
% 3
g 74/ - NS, A RO |
4 ‘ . : List for order in prsence of Government

Advocate, Assam on 30.8.96. Inform Govt.

Advocates.

w\’/ f}vf\,a??eymfn Co vy | 2 | | @/__
&(.B”V ™ :frﬁ Y0 QC&)‘ /\X‘Q) . _ | Member
T |

- = - ' trd

2}/[8 » m7

A 27 | |
.»02’%("' BT 30.8.96 ' Learned Govt. Advocate of Assam Ms. M.Das

C%ﬂ? '0)/5&’)’ OW* and Mr. S.Ali, Sr. C.G.S.C. present.
4%, . _ The applicant has submitted an application
10,594 Shued bHe

~

dated 22.8.96 seeking permission to withdraw the

’ ,? ;W«oa«//\ @’Aﬁ”‘v Original . Application No. 72/96 without any

b~ Y. & )4 . condition. He has also intimated that he will be

not in a position to appear in pdson. In view of -

@ Contd....
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30.8.96

of the prayer of the. applicanﬁ, he is
allowed to withdraw the application.

The application is disposed of on
withdrawal. , | ,:

Copy of the order be fur'nishe(i;i to the

applicant and counsel of opposite parl;ties.
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10.

Signature of
Registr‘ar, C.A.T.
Guwahati Bench
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Description of ducuments

Application of shri K, Deshamukhya.

Annexure - A1 Govt, of India Notification

':Annexure - A2 Fixation of seniority of
SPS officers Home(A) Deptt, No, HMA.694/

82/Vol-II/488 dtd. 5,6.92.

Annexure = A3 Promotion Order of DIG of
Police to IGP Govt, of Assam Notification
No. Cs(Con),1/96/8-G dtd, 8th March, 1996,

Annexure - A4 Requewt for intimation'of
grounds for non-promotion to IGP post,
Applicantef letter No, Assam/CID/Des/

~ dtd, 11th March '96,

Annexure ~ A5 Grievance against illegal
promotion as IGP to 1unlors Letter No,

Assam/CID/Des/2369 dtd. 6.4,96.,

Annexure & A6 Order of promotion of
applicant by Govt, of Assam Home(A) Deptt

from s.,P. to D.I.G., along with the

fespondent No, 3 and &4,

Annexure -~ A7 Pregident's Secretariat
Notification Dtd, 26th Jan/1992,

Annexure - A8 Govt., Notification of
acceptance of voluntary retirement
No. HMA (IPs) 96/pt/63 dtd. 22nd Dec/95.

Annexure - A9 Copy of Jjudgement by Hon'ble

CeAsT. Guwghati bench dtd, 11,195,

14 - 16

17

18 ~.19

20 = 22

23
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25 = 35

Signature of
the applicant
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Befpre the Hon'ble Central Administrative Tribunal ?’f .
{ cuwahati Bench ) .

Between

!

1. APPLICANT : SHRI KALYAN DESHAMUKHYA, IPS, DY, INSPECTOR

GENERAL OF POLICE, C.I.D. SCRB, ULUBARI, GUWAHATI-7,

~ and

X< CHIEF SECRETARY TO THE GOVT., OF ASSAM, DISPUR, GUWAHATI~6.
»@éfﬁ;ECRETARY‘TO THE GOVT. OF INDIA, MINISTRY OF HOME AFFAIRS.,

3+ SHRI T,P., CHAKRABARTY, IPS, I G.P (R), ASSAM, ULUBARI,
GUWAHATI-7, '

“4, SHRI ASHIM ROY, IPS, I.G.P.(LAW & ORDER) AND 1.G.P.(CWR)
GUWAHATI, -

wﬁ: THE DIRECTOR GENERAL OF POLICE, ASEAM, ULUBARI, JUWAHAmI-70

Details of ;application

e - Pafticulars of the order against which the

- application ‘is made., The Coyta of Assém, Home(A) Deptt.

Notification No. Cs(Con),1/96/8 dtd. 8,3.96 promoting

- respondent No, 3 and 4 to the rankiof I.G.P. superseding

the applicant,

2. . Limitatioh -~ Has not arisen as the latest
reminder was sent to the Chief Secretary to the Govt, of

Assam, on 6.4,96 (Annexure'— AS j@

3e ‘ Jurisdiction of the Tribunal -~ The Central .
Administrative Tribunal, Guwahati Bench has jurisdiction
~over this application as it deals ‘with service matters of

I.P.s. Assam—Meghelayé cadre,

b, | Facts of the case

| o . shri K, beshamukhya, IPS s/0 Late Kalipada
Deshamukhya now posted as D.I.G./CID, Assam, Ulubari,
Guwahati-~781007 most respectfully submits that -

Contd-oocaoooocoeo_.o 2/""‘



4.1" The seniority of the applicant was fixed by

- the Govt, of India, Ministry of Home Affairs in Indian
Police.service witﬁ the year of allotment as 1980 (IPS'
from stateﬁPolice service) vide No, I, 15016/3/90 IPs. I
dtd, 1st June/92 (Annexure - A1). The applicant was
abové respondent No, 3 and respondent No, 4 in interse
seniority both of whom were aléo given 1980 as year of
allotment, This was dul& comminicated vide Govt, of

- Assam, Home(A) Deptt, Letter No, HMA. 694/82/Vol-II/4L88
dtd, 5th June/92, (Annexure-A2), |

L,2 | The Govt. of assam'prpmoted‘respondent No. 3
and 4 to the rank of I.G.P. vide Notification No, CS(Con)
1/96/8 dtd, 8.3.96 (Annexure - A3) while the applicant
though senior to the aforesaid two officers was not
promoted; Objection to this was raised by the applicant
to the Govt, of Assém vide Letter No, Assam/CID/Des/

dtd. 11th March/96 (Annexure-A4) and Letter No, Assam/CID/
Des/2369 dtd, 6.4,96 (Annexure-A5).

-

| Nothing has been communicated from the Govt,

: Apprehending further damage to the épplicant's career, this
original applicétion is being filed before the Hon'bje
GuwahatilBench of the Central Ad&inistrative'Tribunal.

L3, The applicant was promoted to the rank of D,I.G.
along with respondent No, 3 and 4 by the Govt, of Assam,
Home Deptt, Notification No. HMA. 156/87/83(d) dtd. 20.4.93
(Annexuré—AG).

The applicant after his promotion to the rank
of D,I.G. of Police has been working as the Director of
State Crime Records Bureau, The State Crime Records Bureau
is now being raised as a Computerised Police Informatics

Centre, It has made so far satisfactory progreess,

Con‘td.........- 3/‘"
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Lb The applicant was a recipient of Indian Police
Medal for meritorious service on 26th Hanuary 1992
(Annexure-A7). After this date, the applicant is confident,

_there has been no deteriorgtion in the level of his

func;ioning. Besides, nothing adverse has been communicated
to him during this period. As a matter of fact, the
applicaﬁt received apﬁreciation from the.senior officers
concerned with the implementation of Crime cfiminal
Information System in Assam Police by Assam State Crime

Records Bureau,

4,5 The applicant desired to retire voluntarily
from service w.e,f, 1.10.96 AM which the Govt. of Assam
was pléased to accept vide No, HMA (IPS)96/Pt/63-A dtd,
22nd Dec/95 (Annexure-A8),

Tﬁe applicant filed original application No, 9{
of 94 before this Hon'ble Tribunal praying for higher
seniority in Indian Police service, The unfortunate
developmerits concerning the service of the applicant have
beeh highiighted in the judgement deiivered by this Hon'ble
Tribunal on 11.1.95 (Annexure-A9). White this Hon'b;e‘

jTribunél expressed sympathy to the applicant and requested

the Govt, of India, Mini%try of Home Affairs to review the
matter, nothing has been communicated, No relief is expeétedi
to come The second injustice pas now been inflicted on the
applicant by the Govt, of Assam by letting him be superseded
by respondent No. 3 and h,.thereby, going against the
ful?ilment'of the wish expressed by'this Hon'ble Tribunal,

4,6 ' The applicant is apprehensive due to silence
maintained by‘ﬁhe Govt. on his applications, There is no
way open to the applicant to protedt his service interest

\

vcontd.ooooooooo L“/""
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against this illegal‘supersession as well as further

future supersession tiil before his volﬁntary retireéent,
except to come béfore Hon'ble Tribunal for getting justice,
‘The applicant humbly prays that a direction be kindly
given to the Govt, of Assam not to promote any of his
juniors in the rank of I.G.P, 411 the disposal of this

application,

5, Grounds for relief with legal provision

" The relief has been sought on following grounds

5¢1 The applicant has been superéeded by the impugned
vofdér denying,prbmotion of the applicant to theArank of IGP
while effecting .promotion to the said rank of respondent |
No, 4 and 5 who were juniors tovthe applicant in service

. seniority as made out in the facts of the case above,

‘ 5.2 ' The‘prinéiplevof promoting officers on merit
and seniority isla well established law, The efficiency
of the appliqantvhés hever been held in doubt as is evident
~ from the fact of his receiving I.P.,M, for mefitorioué |
service andvno adverse comments being communicated to the

applicant on his service as D.I.G.

5.3 4 The impugned.order of the Govt, is discriminatory
towards the applicant and haw therefore, violated articles
14 and 16 of the Constitution of India,

@;} - Details of <remedieg -exhausted

The applicant moved two petitions to the Govt,
of Assam répresénted by the Chief Secretary to the Govt, of
- Assam which have been mentioned in the facts of the case

at para 4,2,

Nothing has been heard from the Govt,
Apbrehending further damagé& to the applicant'é career, the
~ applicant fin@s no 6ther'alternative open to him than fo
file this application before the Hon'ble Eentral

| contdseecess 5/=
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Administrative Tribunal, Guwahati Bench, for relief,

. . . . before
Te Matters not previously filed or pending/court.

The applicant has not agitated on these

‘ matters before any other Court or this Hon'ble Tribunal,

8, . Relief sought

'The applicant prays before the Hon'ble Tribunal
for the following relief

i) By interim order the Hon'ble Tribunal is

T ————————p
requested to direct the Govt. of Assam not to promote

further to- the rank of I.G.P. and police officer who is
junior to the apblicant till the disposal of'this

- application,

ii) Te kindly direct the Govt.lof Assam tov
demote respondent Né.’3 and &4 or to promote the applicant
in the rank of I.G.P, w.e.f, the date on which respondent
No, 3 and 4 joined the post of I.G.P, whichever is earlier
As the applicant is voluntarily retiring on 1.,10,96, it is

prayed that relief sought may kindly be given early,

10. Application is filed by the applicant himself,

He may kindly be permitted to appear personally in the -case,

M. Particulars of the I.P.O.
1) 1,P.0, No, . = B 09 345723
ii) pate - 10,4,96
iii) Payable at ' - G.P.0, Guwahati
12 List of enclosures as stated in the index,

me-ooooooooooo 6/"
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Vend ff Lot o
'534;4L494%a¢454;1,g—x~—

I shri Kalyan Deshamukhya aged 57 years S/0

Late Dr. Kalipada Desharﬁukhya, a Ii"gggenf:uof Guwahati
by profession, a Police .Offic’er. hereby swear that the
materials furnished in the foregoing'paras are true teo
the best of my knowledge and bela.ef and the Annexures
are the true copies of the origmal.

SR W@’

( K. DESHAMUKHYA )

¢ &4 0800
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GOVERNMENT OF ASSAM
HOME () DEPARTMENT

;Shrl G.C. Chutla,
'“Under Secy.tc the Govt.of Assam.

Dt.Dispur, the 5th June/92

S

4

/’DAA° /I-\.\-ﬁ '/1\

1. The Secretary to the Govt.of Meghalaya,
" - Home (P) Deptt., Shillong.

éi“The Director General & Inspector General of

. Police,Assam,

Ulubari, Guvahati-"7

..~ 3. The Director General & Inspector General of
‘- Police, Meghalaya, Shillong.

Lgub- s
4

'Fixation of seniority of SPS Officers.

I.am directed to say ‘that the seniority of the

‘fOllOWlng 1PS (SPS)officers have been determined by the Ministry -

of¥ Home Affairs vide their letter N0.1-15016/3/90-IF5-I dated ,

1.6.92

\copy enclosed) as under :-

\

T

2
s

Name of

officer

Shri
2. Shri
3. Shri
4., Shri
5., Shri
6. Shri
7. Shri
8. Shri
9., Shri
10.Shri
11.8hri
12,Shri
13.Shri
14.Shri
15.8hri
16.Shri

" 17,.5hri

18.Shri
19.Shri
20.Shri

This is

K. Deshmukhya

D.B. Choudhury

B. Roy ' o
T.P. Chakravarty .
A.K. Roy

B.A. Khongman

G.C. Gogoi

Ashim Kumar Roy
S.P Kar

B.D. Dutta
S.M.A.B.Khandakar
Mathura Nath Kakati
Biakhunan

P.K. Rabha
K.N.Sarma Borooh
S.N.Mazindar Baruah
A.K, Das - /
K.K. Nath

B.K. Barpujari

P.C. Yein

~

Year of allotmert

1980
1978
. 1980
1980
1980
1980
1979
1980
1980
1981
1981
1982
1983
1983
1983
1983
1983
1983
1983
1983

for favour of your information.

Yours

talt?{}lly,

Under Secy to the Govt of -As sam,

A
4’/)/

Home
-

(A) Deptt.

\ (\ L— Contd... 2



Adviser,Assam,Guwahati-6.

17.Shri A.K.Das,IPS,Comdt.BTC,Dergaon.

- 18.Shri
19:Shri
20.5hri
21.5Shri
22.Shri

23.Shri

K. K. Nath IPS.,FRRO, Jorhat.
B.K.Barpujari,1PS, Comdt.lst A.P.Bn, qulrlpukurl.
P.C. Yein,IPS,FRRO,North Lakhimpur. '
B.Keso,IPS C/0 D,GDQIGP,Meghalaya,Shiliong.
P.J.Hanaman, 1¥S,C/c L.G.<IGP,Meghalaya,Shillong.

R.C.Tayal,1PS,Supdt.of Police,Goalpara.

24, Shri R.Solanki,1P5,C/e D.G.& IGP,Meghalaya,Shillong.
- 25, Shri D.K.Borah,IPS,Dy. Comm1051oner(Secur1ty) Civil Aviation,

New

Delhi.

26, Shri J. Mlpun,IPS Comdt.3rd A.P.T.F.Bn. Kajua bill,Darrang.

oA LG NGSSN

SR LLONE.

Under Secy.to thé Govt.of Assam,
fy Home (&) Deptt.

creee 2 ineee , *
o ;
Memo No. ‘. 694/82/Vol.11/488-A, dtd,5.6.92 By
Copy with a copy of the Ministry's letter No.l- 15016/3/90 IPS-I A\g 3
dated 1.6492 forwarded to :- ) .Q ,
9/4Tf/8hri K .Deshmukhya, IPS, Supdt.of Police,ACB,SundérpuitGhy—S. \
2. Shri D.B.Choudhury,1PS (Retd),C/o DIGP(Admn),Assam,Ulubari,Ghy.
3. Shri B. Roy,IPS, C/o LGP,Meghalaya,Shillonj. -
4, Shri T.P.Chakravarty,IPS,Comdt.4th A.P.Bn.Kahilipara,Ghy—19.
5. Shri A.K. Edy,IPS(Retd;,C/0 D1GP (3dmn) ,Assam,Ulurari,Ghy=-7.
6. Shri B.A.Khongman, IPS,C/0 D.G.w IGP,Meghalaya,ohlllong.
7. Shri G.C. Gogoi,IPS,Comdt,10th A.P.Bn,Kahilipara,Ghy-19.
8. Shri Ashim Kumar Rdy,IPS,Supdt.of Police,Guwahati City,Ghy.
9. Shri S.P.Kar,IPS, Supdt.of Police, Nalbari.
10.Shri B.D.Dutta,IPS,Supdt.of Police,Golaghat.
11.Shri S.M.A.B.Khandakar,IPS,Supdt.of Police,Dibrugarh.
12.Shri M,N.Kakati,IPS,A.I.G.P(Admn);ASsam,Uluba;i,Ghyf7;
13.Shri Biakhnun,IPS (Retd) C/o DIGP(Admn),Assam,Ulubari,éhy—7.
14.Shri P.K.Rabha,1PS,Supdt.of Police,Karbianylong,Diphu.
15.Shri K.N.Serma Barooh,IPS,Supdt.of Police(Bbﬁéer)Khanapara,Ghy.
16.5hri S.N.Mozinder Barooa, IPS,Supdt.éf:Poiice—cum-Fire Service
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NO.I.15016/3/90%PS.I
Government of India/Bharat Sarkar
Ministry of Home Affairs/Grhi Mantralaya

¢ o0 s 0

New Delhi Ist June, 1992

To ) | -
The Chief Secretary,
Government of Assam,

Dispur.

Sub : IPS (Regulation of seniority) Rules, 1954«
Fixation of seniority of S.P.S. Officers,

I am directed to refer to State Government's letter
No ,HMA.694/82/V01,11/367 dated the 6th Dec., 1989 on the subject
cited abowe and to say that the seniority of Sh. K. Deshmukhya
and 12 other promotee IPS Officers shall be as follows in the

IPS Gradation list of Assam Meghalaya cadre,.

2. The details of service in respect of Assam-Meghalaya
Officers appointed to the IndianPolice Service cadre of Assam -
Meghalaya-re as follow ¢~ -

5.7 Name of The ~ "DSts Zrom wihich™ _Dat® of T "Datd@ of T ~
No, Officers - the officer continuous appointment

S/Shri is continuously - officiati- to IPS
: in the Select *  on in cadre
List, post.,

B IS S-S
1. K. Deshmukhya  24-3=83 _ - 21-9-83
2. D.B. Choudhury 24-3-83 . 21-5-82 21-9-83
3. B. Ray 24-3-83 - 21-9-83
4, T.P.Chakraborty 24-3-383 ’ - 21-9-83
5. A.K. Roy = 24-3-83 - 21-9-83
6. B.A. Khongman 24-3-83 | - ' 24-8-84
7. G.C. Gogoi " 24-3-83 ‘ 24 =583 24-8-84

' 8. Ashim Kumar Roy 25-2-84 2-5-83 ' 25.9-84
9. S.P. Kar 25-2-84 - . 25~9-84
10.,B.D. Dutta 25-2-84 1-7-85 7-10-85

dakar . . ' ’ )
12,Mathura Nath 31-3-86 1-5-86 23=7-86

Kakati ' A
13,.Biakhnuna 24-8~87 - 25-4~88

The date of inclusiBn of name in the select list or

the date of continucus officiation in senior post whichever

is later in column 3 -nd 4 shall be the crucial date for deter-
mination of seniority in the IPS. If there is no period of
continuous officiation to the credit of officer, the date of .
.his appointment to the IPS shall be the crucial date for deter—
mination of his seniority. :
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@ccording to the inform

I‘a

ation furnished by the Govt. dﬁ

4, 3
of Seniority) Rul
assigned the foll
names below

_In accordance with Rule 3(3) (b) o
es, 1954, these 13 promotee
owing year of allotment sho

.
-
.

Assam, the following direct recruit 1ps officers started offici=
ation in senior posts from the dates shown against their names
below ¢-
< = FameTsvear of allStment” T~~~ Date of Somtindols
No. S/shri officiatione.
1, N. Ramachandran (RR=78) T ;—12:8; ————— -
2. B. Kezo . (RR~783) 6~1-83
3. AJK. Mallick (RR=79) 8-4-83
D.K. Pathak (RR=79) 28-6-83
5. pLJiP.Hanaman (RRE79) 7-4-83
6. A.K. Mathur (RR~80) 27-4-84
" 7. Rajendra Kumar © (RR-80) 1-10-83
‘8. R.C. Tayal (RR-80)  30-8-83
9. Rajiv Mehta (RR-81) 29-12-84
10,G.Bhuyan - (RR-81) 10-12-84
" 11,Ravi Solanki (RR-81) “6-12-84 .
. 12.Knhajen Sarma - (RR-82) 3-3-86 .
. 13.D.K. Borah  (RR-82) 9-4-86
. . 14 .Watisangba a0 (RR-82)" 2-6-86
15,Rajinder Kumar ‘ R
-Sharma (RR-83)" 7-1-87 .
16.8.B. Mishra (RR-83) - 25-8-87
17.Jatni Mipun " (RR-83) . 12-8-87
18.p.P. Singh (RR-84)- 30-5-88

£ the IPS(Regulation
officers shall be
wn against their

51T Fame OFf thé Gfficers ~ysaF of allotment
No. S/Shri L ' ) .
T. K- Deshmukhya e mm—m === — == 5" T T T T T T
2. D.B. Chaudhury 1978

3. B. ROY 1980

4, T.P. Chakraborty 1980

5. A.K. ROY 1980

6, B .A. Khongman 1980

7. G.C. Gogoi 1979

8, Ashim Kumar ROY 1980

9, S.P. Kar 1980
10.,B.D. Dutta 1981

11,5 .M.AB. Khandakar 1981

12 ,Mathura Nath Kakati 1982
13,Biakhnuna_ 1983

petly /nopector - ar, Pot4e¥
@D, Assam Gauhetis?.
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5. Under Rule 4%(4) o
Rules, 1954 those officers S
of 1ps obficers of hg

@ ( 11 /2%

£ the IPS (Regulation of Seniority)
hall be placed in the Gradation 1list

an=lloghnlaya ao follows -

XX R ¥

B, Kezo (RR=784)

D.B. Choudhury (spS=78)

XX XX

p.J.P. Hanaman (RR-79)

G.C. Gogoi | (sps=79)

XX XX

R.C. Tayal (RR=80) :
K. Deshmukhya (sPs-80)

p.D., Bania (sps-80)

D. ROy (sps-80) - , ’ .

Tip! Chakraborty (sps~80) }
A.K. ROy (sps~80) : !
Ashim Kumar Roy9 (sPs-80) : 4
B.A. Khongman (spPs=-80) ;
S.P. Kar (sps-80) - . :

xx g GRS

D.K. Borah (RR-82) - S.M.A,D.Khandakar (SPS-81)

Mathura Nath Kakati (spPs~82) o

XX XX

Jatin Mipun ‘ (RR-83) o / , 1
Biakhnuna (spsS-83) ‘ '
XX plotd . '

.. _‘ The representation of S8/Shri T.P. Chakraborty

B.D. Dutta, and Ashim Kumar RoOY., promotee IPS officers have been
considered in this Ministry. It has not peen found possible to

acperdﬁwto their requests. .
7 All the concerned officers may kindly be

informed accordingly.

- yYours faithfully.
sd/- M.L. MIGLANI
Ho.I.15016/3/90~IPS.1 Dated, Co

copy forwarded for information and necessary action to :-
1. The Secretary %O the Govt., of Assam, Home (Police) Deptt.Dispur

with 20 spare copies.
2, The Chief Secretary ,Govt,of Meghalaya, Shillong.
3. The‘Accountant-Géneral, Assam, Dispur.
4, The Accountant Gene3al., Meghalaya, Shillong.

sd/~- M.L. MIGLANI
‘ : UNDER SECY. TO THE GOVT. OF INDIA
For internal dist®ibution

Copy each to iPS.II,III and IV
20 spare copies for use in Sections

ImpcAyZ;emrm of Potfat

+
‘:.:‘(,;D., Apram (Fauba:ia” : . ' ' ‘
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From RuLSIDENT COMMR ASSAM LLI. ﬁ»’ : /}

NO.I.15016/3/90-IPS.T
Govt. of India/Bharat Sarkar
Ministry of Home Atffairs/Grih Mzntralaya

»

New Delhi, the 1st Junel992

To s The Chief Secy.Govt.of Assam,
Dispur. , . .
Sub : IPS (Regulation of seniority) Rules,1988-Fixation of seniority
of S.P.5.0tficers. .
Sir

T am directed to refer State Govt's letter No.HMA694/82/Vol.11/
367 dtd.6.12.89 on the subject mentioned above and to say that the -
seniority of Shri P.K. Rabha,iPS and six others who were appointed to.
‘IPS after 27th July,1988 when the revised IPS (Regulation of seniority)
Rules, 1988 were notified shall be as follows in the Gradeation list

of 1PS officers of Assam-lMeghalaya cadre. |

2. The details of service in respect of the State Police Service
Cfficers appointed to the Indian Police Service by promotion are as T
follows - C f

S. DHMName of the Completed

Date from Date of Total Yr. of .
No. officer (in  which appoint- vyears of weightga - allotment
the order of holding ment to service -Je in
their place- Trank not  1PS. rendered yrs.in
ment in the below in the terms of . r
Select List) that of rank of rule 3(3)
Dy.S.F. not below (iis of -
or equi- that of the IPS
.valent. - Ly.S.P.or. (Regula-
' equivale- tions gf
nt. Eé?k@-éé
e e e e e e e 21988
1 2 -3 4 2 - 6 -1
T T Ts/shri
1. P.K.Rabhi 16.11.64 29.12.88 24 S} 1983
2. K.N.Sarma ' '
Baruah 5.7.66 29.12.88 22 7 1983
3. S.N.Mazinder
A ‘Baruah, ©  20.9.66 7.8.89 22 7 1983
4, L.K.Dasg . 6.8.69 £.12.89 20 6 1983 |
5. K.K.Nath 25.8.70 6.12.89 19 6 1983
6., B.K.Barpujari 20.8.70 6,12.89 19 6 1983
7.. P.C. Yein 26.8.70 7.12.€9 19 6 1983

— e p— —— = w— — —

3. The year of.allotment of S/Shri P.K.Rabha,K.N.Sarma Baruah and
S.N.Mazinder Baruah,promotee IPS Cfticers,have been raistricted to

1963 in terms of proviso to Rule 3(3) (c) of .IPS (Regulation of Seniority%
Rules, 1988 as Shri Biakhnu, 1PS (5PS-83)who was senior to these officers
in the select list and was also appointed to the Indian Police Service
prior to these three officers and who has been assigned 1283 as the
year of allctment in the Indian Police Service in terms of Rkule 3(3) (b)
of the IPS(Regulation of Seniority)Rules, 1954, Inter-se-seniority . |
among them will be in the order in which their names are shown in.
parggraph 2 above. Their names shall however, appear below the name of
Shri Biaknuna(SPS-83)in the_gradrtion list of IPS officers o &L&M cadre.

Contde...2
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4, The concerned officers may be informed accordingly.

Sd/-M.L.Miglani,

1> )

Under Secy .to the Sovt.of India.

' No.1.15016/3/90-1PS;1I,

Copy forwarded for information & necessary action to -

The Stcy.to the Govt.of A:sam,Home (Police)Deptt.

1.
Lisour with 10 spare copies.
2, The Chief Secy.to the Govt.d Meghalaya,Shillong.

3. The Accountant General,issam,Dispur.

Sd/-M.L.Miglani,

-Under SeCy.to the Govt.of India.

For internal Distribytion
Cozy each to L,0,,IPS(II,III & IV),.
20 Spare copies for section's use.
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No.C5(Con) .,

Cs(Con).1/96/8 1+  Shri A.K. Sahu, 5 (RR=75), Deputy ' :

_,,LS(Con)

12.C5(Cn),1/96/8(e) ¢ 'Shri R, Kumar, 1pP3 (RR-8U), Deputy

7/87?(/) ‘Qm of PO‘“i:

avuty (nepector T
QLD Assom

‘Guwahatl with effect from the date of t

pasted as Inspector General of Police Jn over all

\

‘ ' ' y _ R
GOVERNMENT OF ASSAM " 4
HOME (M) DEPARTMENT .

ORDERS BY PHE COVERLOR

Dated Dispug che 8th Narch,1996. i

InSpector General of Police (TAP), Dergann is P

promoted to; the rank of Inspector- General of Police

~,

-
e
TS
PRI & I T -

in the pay scale of Rz, 5900- 700~ IOA/~ £ .M. and

. >

" pested as Director, Prosccution with Ha. at

aking nver

——

rharge;

1/96/8 (a) ¢ Shrl Subash Goswaml, 103 (RR=T7),
Deputy Inspector General of Pollce (B), Assan is

promoted to the rank of Inspector General of Police

' 4
in the pay scale of Rs. 5900»2&0—6700/—P.M. and : ’
pnéted as Officer-On-Special buty in Lha thnc_ of
the Pircctor General of Police with effect from
the dato of taking over: charge, ; §|
1/96/8(b) -+ Shri D.K. Pathak, 1IP5 (RR-79), Deputy
Inspector Genéral of Police (ER), Jorhat is { -4
pramoted t~ tha rank of JInspector @oneral ol | E

v 1
Polire in the pdy scale vl Rsg., S900-200-6700/~p L. '

{
aad postxal aa,JJruJﬁcLOL seneral of pollee tncharge

ef Easters Rapge with Hq. at Jorhat with effle

from the date of taking over chajygye

Lo :
Inzpector’Qeneral of Police (SR), Silchar is
promoted te the, rank of Inspector €eneral of Police
in the pay scale af Pa, S90U.200-6700/« .11, snd

, / and
chiaree AL 'the Weastern Pange/of the B.ALC., apea with

Hg. at Kokrajhar with effeoct from e slat e oof
taking bvernchargeo

ContC...2/~
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DU : —r 2 i
~(Con};l/96/8(d) . Shri T.P. Chakrabarty, Ip5 (Sp3-80),

& ‘ 4'beputy Inspector Genéral of PQlice (R), Assam is
,WEOmoted to the rank of Inspector General of pPolice
“in the pay 3cale of‘Rs..5900¥200~6700/* P.M. anpd
.
postéd as Inspector Genera)] of Police, Incharge of
Pnlice Rcérqanisatién with Hg. at Guwahatl with effect
from tha date of ﬁaking‘bver charge.
1ee T lCon)JL/96/8 () Shri A.K. Roy, IPS (Sps-80), Doputbty
Inspectn: Gzneral of Police (CWR), Assam is promoted
to the :&nk,of'lnspector General of Pollce in the péy
scale of Rs. 5900-200-G700/- P.M. and posted as
Inspeétor seneral of Police, Law and Order with Hqg.
at,GuQahnti with effect from the date of taking ever
charge: e will also ramain in chavye of the Central

Viestern Pange in addition to hig own dutins,

O lcon).1/96/8(£) ¢ In the jnterest of public nervice,

Shri W.ho, 195 (RR-B82), Deputy Inspechtor General of
pollce (WR), Kokrajhar .s wraunsferred and posted as

Deputy Inspector General of Police (sR), Silchay with
effect from the date of taking over charge, vice

Shri R, Xwear, 1pPS promoted,

5d/~ B. Sarma,
Deputy Setretary to the Govt. of Assan,
d Home (A) Depaptineut.,

Men. N0 .CS{(Con).1/45/7 g Dated Dispur, the 8th March, 1996.
oyt i o
1. The Accountant General, Assam, Shillong.
2. The Director General & JInspector General of Police,
- Assam, Ulubari, Guwahati-7.
3. The Secretary to the Govt. of HMeghalaya,lome (P) bDeptt.,
Shillong. , _
1, The Under Secretary vo the Govt. of India,
Home Affairs, New Delhi, .
5. The Director General & Inspector General of PRolice,
meghalaya, Shillong. :
6. The Inspector General of pollces/Dopuly Thspeelou (feustal
of Police

Hinistry of

— et e e arem B pmm e mem mmm e e sew me . e
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8. The P.5, e
+ Tho J,‘.2~s‘,
lo, mhe P.3.

Assan,
11, The P.S
Shrd

. Lo

Aoputy /rerectay (,
a.‘lb&, 4&330. G“M

The Supdt, of

Se D ahier

Commissioner/#

TMS%&%&M

Guwahati~21 for

-y 3 ..

Police/q QMM ant:
Chieny

I-Hn_L.’|I"_‘J‘, /\:::-_;Efm:“ ST T . :% \
Lo Advige)- toe Chies Minie . ‘ ,

ter,

ASsan,
Secr‘;-‘tm:y/x‘\f.ldln Chief Soop Clary, .
jecretary, Home, . t

N553a1n Govt:, Pres;
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Publication Of the notification.

By ordervetc-, : i
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T !
he Thiaf Sacratary to the Govt., of Assam,
Dispur, Guwahati«781008e

(Through the D,G.P,, Azsam)

Subfecti~  AVIUAST TOR INTIMATION OF GROUNDS IOR
: BN PG TION id) IQGQ?’. P‘i)BT.

B I have the bonour to bring it to yvour kind notice
'that fram a Fewz Itsm civen in tho Assam Tribune of tod
(9.3,95), 1 ¢ould undarstond that my juniors 3/Shei ﬁﬁrﬁpraaad
chakrgbarty and Aauim Hoy have beaen pramtsd by tha Javd, of
Agsam to tha position of Inapactor General of Folics ﬂit wut
My nama fiquring in the nemas of promotass given in *2& jaws Item,
I belong td tha 1290 hatch of T.P.2, (AssameMeghelays Cadra)
iwith-@y saniority atove 1) Shrd T,F. Chakrabarty, 2) Shrl Ashim
Roy. Thiz 15, tharefors, on instance of supersassion «ith
- monatary loas,

2. ' My S2¢9129 83 DeloBe,;0IN, 3mM8 49 ralayant &0 the
 consideration of my pravotion o the next higher rank. I wvas
"a receipont of tha Indion Poliocs Hadal on 26.1,92 snd , thorsfare,
LT was quite EHAYR A% my_performnnee. In the 5213, I have heen
almoat alons handling the task of the fmnlamintation of the
Lrima Uriminal Infarmation Syatem, I heve recaived approsiation
for a clesr shaps thst I have given to the task, I {3 naod
receive sny copy 6f asdvarse commonts on my A%%s as D,1.3,

1, I am ratirina-vcluntarily from ssrvies an 1,10,96 (AM)
I may kindly b2 forwnrndsd with a reply at sn asrly date, removing
my doubts a8 to why I =28 not prowoted slong with my funiars,

Aad
i3

Yotirs f£aithfully,

J—
B
{ ¥, D2ITHATUIOVA)

Daputy Inapectar Canarsl of folice,
CiD, SCRB, Assem, OGuwahatd,

nee copy {orwarizd to the Chief Sasrstary o tha Save, of

(", }*{ié%zl-ﬂ )

Daputy Inapactor Gensrsl of folice,
£IN,3CRA, Aszzam, Tweshatd,

Ay
2

a
zam, Jispur, Tusshatied,
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QFF‘IC£ OF THE INSPECTOR GENERAL OF POLICE 2 CID : ASSAM
‘ , GUWAHATI
;e J
No. Assam/CID/Des/ o?'; 6(7‘ Dtd, C . 7 %6

To

Tbe Chief Secrastary to the Govt. of Assam,
Ddspur, Guuahati-G.

( Through the D.G.P, Assam )

Subject ' 33 GRIEVANCE AGAINST ILLEGAL PROMOTION
a A3 1,G,P, TO JUNIORS,

Reference 3:: No, Assam/CID/Des/ Dtd. 11.3.96,
Sir,

, I have the honour to refer to my above letter
in uhich my grievence was recorded due to my illegal and unjust
supersassion by my juniors, (1) Shri T.p. Chakrabarty and (2)
Shri Ashim Roy in the matter of promotiocn from DIG to IGP and
to infor@ that I have not recsived any ccmmunication till dste,

2.‘ : Whatever I could gather by interacting uith

‘knowledgeable officers is that the only ground which camg in the

way of my getting promotion to IGP rank was my decisian to
voluntarily retire from service on 1. 10,96 AM, 1 may be permtted
to say that the principle of natural justice enjoins that I
should not be deprived of promotional or. financial benafit due

~to me till my last day in servica,

3¢ Equal ‘treatment and faimess is expected in any
sYstém. The unfortunate dapelopments concerning my carser have
been duelt upon by the Hon'ble Central Administrative Tribunal,
Gugahati Bench in their judgement delivered on 1141.95 in my
original application No. 91 of 94, copy of which was forwarded
to. the Secretary to the Govt., of Assam, Home Deptt., end the
state of Assam represented by fhe Chief Secretary, Dispur,
Guuwahati. I am enclosing a photocopy of the sams,

Gontd..........u 2/"

7 éjmﬁf;emmc oy Poléod.
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In consideration of the facts stated above,
1t is reguested thet the illegelity of promoting my junices
over me without any valid ground may kindly be removed at -

a very early date so that the principle of dxspensing justice
vithout delay is upheld.

Yours faithfully, _

T L)ool

o DESHAMUKHYA )
Deputy Inspector Gensral of Police

c.1.,D, SCRA, Aasem, guuahati,




COVERNME’NT Qg ASSAM'
‘HOME (A) . DEPARTMENT
v e s '

- ———T

ORDERS By -.GOVERNOR

NOTIFIC.."TON
w : ‘ ’ Dated‘Dixpur;

the 20+nh April, 1aq3
NO. HMa, 156/87/83

In the inter~a.i of publ
M, Thengal, IPS, Dy, In
of Police(sr}, Assam,

ic service Shri ¥
Spector Genergsl y

Silchar is trans. -
. ferred ang paated temporarily as Dy, _ ' 4
Inspector Genzral of

Police(admn -),Assam
Qdate of ‘taking over

charge and until further orders against

eXisting Vaceznoy,

 HMA, 129/87/83(a) : In the interes: of Public s

S, Goswami, IP3, Dy. InsDQCtor_Generai

Of Police(CWR),Assam is transferred ang N
- posted temporarily as Dy. Inspector ’ ﬁ
S ' " General of’Police(WR), AsSsam, Kokrajhar :  :
S : With effect fronq the date of taking over -
- Charge and until further orders against '
LR existing vacancy, o

- NO. HMA.156/87/83(b}t Shri D.K, "Path:it, IPS, Supdt, of Palice,
- ‘ - Dibrugarh is promoted to’the,rank of Dy,

’ Inspector Gener:1 Oof Police in the pay
Scale of ks, 5100 - 6150/~ p.m. andg trans~
ferred ang post.:d as Dy, Inspector Generay
of Police (ER), Jorhat With effeet from
the date of taking over Charge against

ervice Shri’

'R T e -
v Ml o . -
R o " R B

_ , existing Vacancy, ﬂf
NO, HMA. 156/82/8310}:Shri Rajendrg Fumar, 1ps, Commandant of '

¢ &dhsyapuri is promoted to

the rank of Dy. Thspector'General of Palice,
in the pay scale of Bs. 5100 - 6180/ Pem,

e ' and transferred~:nd'posted as Dy,Inspector - - .
< ’ ' Geneéral of polic. (SR);Assam,Silchar with

. effect from the ‘tate of taking owdr charge
vice Shri M; Thangal, 1IPS transferreq,

Ao o -
NO, HUAL156/87/83(d): shri k. Desmukhy:z, Ips, supdt. of Palice,

V & ACB, SSam 1z promoted to the rank of
Dy. Inspectar Geniural of Police in the pay
Scale of Rs, 5100 - 6150/~ p.m. ang trang-
ferred ang posted temporarily as Dy,
ctor ‘General of Police (CID),Assam with
effect from the drte of taking aver Charge
against 4 newly ‘craated post,

SNQ..&E§;l§§£§Z[83 e)s ShrilT.P..Chakraborty,hIPS,,CO. 4th aA.p,Bn.

Kahilipara is bromd>ted to the rank of Dy.
bector General 5f poljice in the pay
- Scale of ks, 5100 - 6150/~ p.m. and trang-
f ferraq and.posted as Dy, Inspector General
' Of Poljce (R),Ass~m with effect from the:
date of taking ove= charge against exisgting
Vecancy, -

v

i
- N8

LS

v —
A X

X .‘

e

&

3
P
-
P

gt W, Wy N /
{%::gé' . Y

rebe
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(2) - N

NO. HMA, 156/87/83(f)z shri A.K. &oy IPS, Supdt. of Poalbe,k (N
) City, Guwzhati Is promoted to the ra nk of '

' Dy. Inspzctor General of Police in %he pay
scale of B. 5100 =~ 6150/~ pem. and trans
ferred an.! posted as Dy. Inspector Gene*al
of Police (CWR) Assam, Guwahati with effect -
from the ate of taking over charge vice |
Shri S. Goswaml, IPS transferred, ‘

NO. HMA.156,/87/83(g): In the interest of public service Shrl
BoPo Cupta, APS, Supdt. of Police, Jbrhat
is transferred and posted temporarily as ' .
Supdt, of Police, City, Guwahati with effect-
from the cdate of taking over charge v1ﬂe
Shri A,K., RO¥, IPS transferred.

NO. HMA. 156/87/83(h): In the interest of public service Shri
P.C. Neog, APS, Supdt. of Police, Bongaigaon
is tranuL,rred and posted temporarily as
Supdt. of Police, Jorhat with effect from
the date of taking over charge vice Shri-
B.,P. Guptr-, APS transferred.

‘. - NO.HMA.156/87/83(i): In the interest of public service Shri
P A. Rajkumezr, APS, Supdt, of Police (8B) (S)
S ' Assam 1s transferred ‘and posted temporarily
as Supdt. of Police, Dibrugarh with effect
D e from the date of taking over charge = vice:
N ' Shri D.K. Pathak, IPS transferred,

1, -+ NOJHMA.156/87/83(j): In the interest of public service Shri:

N ‘ S M. Sahay, IPS, Supdt. of Police, Cachar,
Silchar is transferred and posted temporarily
as Supd . of Police, Nagaon with éffect
from the Jate of taking over charge vice
Shri W. Ao, IPS transferred.

NO. HMA.156/87/83(k): In the interest of public service Shri

" N.C. Panging, I2S, Supdt. of Police, Kamrup
. 1ls transferred and posted temporarily as
e : Supdt. of Police, Cachar, Silchar with
- : : effect from the date of taking over charge
vice Shri i1, Sahay, IPS transferred,

'NO ,HMA .156/87/83(1): In the 1nterest of publlc serv1ce Shri
' . J,H. Ahmed, APS, Supdt, of Police(S) to
Chief Mini:ster Ais transferred and posted
as Supdt., of POllCO, Kamrup with effect from
the date »of taklng over cherge vice shri |
N.C, Panging, IPS transferred, y
: »
NO. HMA.156/87/83(m): In the interest of public service Shri|
' A, P, Rout, IPS,e0. 10th A.P Bn.,KahlllbaFa
Guwahati is transferred and posted tempora=-
rily as Supdt, of Police, Goalpara with
effect. from the ddte of taking over char
vice Shri J. Mipun, IPS. .

{ . NO.HMA.156/87/83(n): In the interest of public service Sh:i
* - H.L. Deb, IPS,Co. 8th A.P.Bn.,Barbampur is
: transferres and posted temporarily ‘as Co.

. ) 10th A.P.3n.,Kahilipara with effect from!
i ; : ‘the date »f taking over charge vice Shri|
: B ' A,P. Rout, IPS transferred,
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: #@.HMA3l56487/8310): Ih the inte-ost or Public service Shri A/ M.
o _— o Sinha, APS, updt, of Police, Dhubri ig trans—
L / ferreqg and onted temporarily as Supdt, of
Police, Bonsnaigaon With effect from the date

of taking ovor Charge vice Shri P.C.. Neog,
 APS transfer:. g, '

“NO. HMA, 156/87{83(p):‘1n the intiregt of pPublic service Shri :
B . W. Ao, IPS, Susadt, of Police, Nagaon ig .
: transferrec and posted as Co. 12th AP ,.Bn

‘Jamugurihat\wlth effect from the date of
R taking over “nrge against &Xlisting Vacancy,

“4/~ B. Sarma,
Deputy gy, Lo the Govt, of Assam, - '
Home (a) Départment. 3
M’emo.No.‘'HMA,156/87,-’83-—]{_‘P Dated Lispur, the 20th April, 1993,
Copy to s.. :
1. The Accountant General, ESam, Shillung,
2. The Director General & - LSpector General] nr Police, Asqam
Ulubarij Guwahati.. 7 o o
3. The Commissioner,"....aa;...... ........................ -

oo.co.oo-oocoioc.o'.cc.o-oo.
: 4, The Director General g inipector General of Police,
Meghalays, : . ‘ ’ '

' 5. The Secretary to the Govt, of Meghalaya, Home (P)Deptt,
Shillong, , ' . .
6. The Insp.General of PoliCu/Dy,Insp;General of Police..,

.....Q‘Q.l'...l...i...‘....la..00"oﬂOO..OQOO..C.,’..".."O’D.'..

8+ The P.5,., to Chief Minist;r, Assam,
Js The p.3, to Chier Secretery/Addl.Chief Secretary,&ssam.
10, The P,S. to Secretary, fiome, Assam,
‘ "~ 11, The Supdt,, .Assam Govt, Press,.Bamunimaidam, Guwahati—}i
781 021 for ubliCatj,g)n. co, . e . O o A / A A / (‘,',é. LR A o
\ /LQo/gl'plri e es .".-\»¢J/?l(./.\ ‘%.z‘ti§§/\ 0, LS \ ?l \:)4 o, o\" L’l

o no‘oozon:o)no.}:dcoa LALIY S I
CEAG L A G g S v
- ;"/ S 3 en Ceoenaed / T f . ‘/13 7 <2 .

13‘ PerSOnal file Of Shri .sqoo..t‘oo..u..'.acll‘o.‘.b.‘..

‘c_od-i‘cdoho‘o_cﬁiod&n-‘_i.QQQ'occ

37 order etc,,
I SN

(LR I |
s IR
Deputy Secéir, to the Govt,of Assam,

' Home (A)_Department.

SITAKAK

7 Sjﬁﬁémrat of Potée:

ﬁin:j g‘i‘ Ageam (Gouhet?
3 (Y 2 k=




[~y S33¥4

: o PN A
SATUREAY,

- rap )

vl o

e m—

i
..
— 'l"J

¥

s,

v Lk r'n N TN ey
j :\c r 4 w. [P RN P
e gy
IR IINE

-

R R R L [ T TR PP

PREGIDEGT 8 SHCRETADTIAT

RIS A SRR Y A ARG I
R T

"ly'n Dn~nnmukh"a, '
endent of Policd,.
e & nnti Corruption,

N3

ASE afM

Shel }sthurwira bumw f‘lDas

x,s,‘

inspactor of Polic&’
39 xi LU,

—

20
A

UJ i ashutosh Bhat abhdrjea,,
spector of Polleca,” ..

”i]Ll»HC“ & Anti~Corrurtion
Jil\..h&!]". :

ASHsam,

C’nm'iz'a Goswam’
0r of Polic . -ii

fee Radio Or qunisq jon,

”

i(‘h'@rr;’i ra Ras,
s v edey)
i %rnihtnv P@ntrﬂ

ooawards made under

ol ﬁf Lhé POliCﬂ MLdalol

%

T

T




]!

p[se”
A /

.. »/),. A f'\‘ Y

/% ) , )
-/Qr{_,k ! g . e o, &
) - f"'(‘ “’m*"’n‘ oz
\“gft\%f.‘tnr
\

le. -
‘/{) |} gé - £ ",‘-S"o\%a?’?::' ¢ \
GOVIRTLAT 0P Assn £ S 7 Nk .

HOME (%) DEEARTHENT, §5¢ Vol
QRLERS BY_THE GOVERNIR Yo

Zn
54
>n

HOTIFICATION

heted Diapur, the 22nd Tecenber, 1905,

HU.HH (IP8) 86/0t/63 ¢ The Goverasr of Assan is pleassed to

atcent the prayer of Shri Kalyan Deshmukhys, IS
Deputy laspecter Genexal of Folice, C.Ii,, Assam
- %o go on Vellintary retirement with effect from

1-10=96 (5.M.),

Deputy &Gegretsry to the CGovt, of Asaan,
Hane ‘??« wepartment,

Mena MO (IP3) 96/Pt/63-A iianted Dispur, the 27nd racenber,1993.

Copy to 1

i1, The Under Socretary to the Geve, of India,
' HMinistry of Homg Affanirs, Naw Celhi,

2, The Accountant Genersl, Aszam ete,, Shilleng,
3. The Accountant Generzl, 3 .2a3m etg, Guwahati~b,

4, The Director Caneral & Inspector Genaral of Pslice,
Ahzsam, Dlubsri, Guwzhatl « 7,

. 8. Shri Hslysn Deshmkhye, 1IFS, Deputy Inspector

Ooeneral of %1im¢ L QR ey ASS3TM,

By ecdet ate.,

Doputy Sccretaly to the Govi, of Assan,
‘ Home (1) Departwent, 92 |1 S
S . “
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' v IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

7

UDeputy Inspacter Generel of Police

GULAHAT I BENCH

Origingl Applicsticn Ne.91 of 1994
Dete of decisiont This the 11th day of Janusry 1995,
The Hon'ble Justice Shri M.G, Chaudhari, Vice-Chairnan

The Hon'ble Shri G.L., Senglyine, Member (Administrative).

Shri Kalyan Ueshswukhya, 1PS

A

CIL, Ulubari, Guueheti. eeee Appoicant
The applicant appears in person
=versus=

1¢ Union of Indiez
represented by the Secretary, -
Ministry of Home Affairs,
hew Delhi.

2, Shri Deba Brota Chouthry, IPS(Rtd)
Panzebari, Guuaheli

3, State of Assam represented by
- the Chief Secretary,
Dispur, Guwahati
4y The Secretary Lo ths Government of fesen,
Home Department,
Dispur, Guwahati. coecae Reepondents.

By ARdvocate Shri S. Ali, Sr, C.G.5,C. for respondent Na.1,

MrY.e. Phukan, Sr. Government Advocate for the State
of Assam, and Mrs M, Das, Governmert Advocate, Assam,

for respondents No. 3 and 4,

oe e ¢

gRDER

CHRUOHARI 4Je V. Co

This is an unfortunate case in which the applicani
who is now posted &s Deputy Inspector Generel of Police,
Cib, Assgm, Ulubari, Gﬁuahati, had to suffer in the
prospects of senicrity and promotion fcy no fault on his
part. The applicant has a grievance in respect of
assignment of year of allotment teo him in the Indien

Police Service (IPS for short).
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The applicant was zppointed to tha IPS by ~
Notification dated 21.9,1983 issuag by the Ministry of A

,"2. .

Home Affairs, Covernment of Indie. He was given the year
1580 as the year of allotment, He submitted & representa-

tion to the Government of Asszm to which Stéte he wes

allocgted which was foruarded‘to the Govefnment'or Indiz

clgiming thast he uas entitled to be agssicned thé year

1678 as the year of allotment. The Government of Indie,

however, rejected the representation as can be seen from o

the Notification dated 24,6,1994 gddressed to the Chief

Secretary, Government of Assam, uhich/uas cenveved to the

applicani. Hence the applicant filed the finstant applica-

tion initislly on 11.5,#994. That was émended'on 20.,10.,1994,

The applicant prays that a divection may be given te the

Govérnment of Incic, Ninmistyy of Hone hrfaire‘t§ refir ric

year of allotment ae 1978 snd in the context he states that

that should be done to maintain périty‘uith respondent No,.2

plscing him (applicant) just gbeve respondent No.2,

-

3, The grievence of the gpplicant has to be examined
into tuo‘parts; Firstly, his right to be assigned the yesar
1978 as the year‘of allotment, and seccndly, his grievance
against the year of zllotment given to respondent iWo.2. It
is necessary to sét out some more facts in ordar to
sppreciate the nature of thise grievance, The.applicanf Uss .
sppointed to the IPS, Aséam - Meghalaya Cedre on 21,9.1983,
The respondent No,2 was also azppointed by ﬁhe szme order

to IPS and placed st serisl No,3, The applicant, houever,

was plzced et serial No.1 and sbove respendent No.2, Both

of them were appointed fFrom the common seniority list
which became opsrative from 24,3.,1983 and on the same date.

The two steps of selection and appointment were taken in

aCCOT0anCees o
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¢ acco%ﬁgnce yith the 1PS (Appointment by P romoticn)

Raguiétions 1555, Thé interse seniority of tha‘officers
sppointed tc 1PS is regulated by IPS(Regulation of Seniority)
Rules 1954, Assignment of the year of allotment to the IP3
wae at the material time fegulated'by the aforeseid seniority
rules. It is the contention of the applicant that the
Governmant of Indie have acted arbitrarily in assigning him
the yeaE 1980 ss the year of allotment although in compérison
vith respondent No.2 who hat been allotted the year 197€ was

junior to him and thUS'grave injustice has been caused to

hin“.' /

1

4, None of the réspondents have chosen to file any
vritten statement. Hence us have to~proceed'on the basis of
gnnexurss to the applicetion on vhich reliesnce is placed
by the applicant. It appears thereflrom that the applicant
(La%) IM LT‘.AA/S
was dlfferently treated than the respondent NO.2 ouwing—to
e}tgtbt%t%r—ﬁer weightage to be taken into account while
assigning the year of allotment, It further appears that

the applicant did not qualify to gat full weightage as he
happened to officiats in non=-cadre posts for different spells
Jhereas the respondent No.2 had officiated in cadre posts
to:earn the ueightage.'The applicant has narrated that he

served in the post of Superintendent of Police (BIEQ) with

" offect from 25.401979 to 9.12.1982, and contends that, that

post‘uas aquivalent in pay and reéponsibility to IPS senior
post. Thereafter, he served in the post of Superintendent

of Police, 5s.,B.(Zongl), Guwahati from 9.12.1982 to 31.8.1983.
The applicant believes thét, that was also a cadre post
equivalent to the I1PS post and tries to fortify that belief
by pointing out that the post was held by an IPS officer

whom he had relieved. After the aforesald tenure was over

theeees
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the applicant was posted as Vigilence and Chief Security .

Officer in the Cechar Peper Project, Panchgram, Hindustar;jx | .
Paper Corporation from 1.9.1983 (actually joined on 10.901983).!
During that deputation period he ues appointed to the IPS |
from 21.9.1983, He continued to hold that post till 10¢4.1985
when he was posted as Superintendent of Polics, CID. The
applicant believes that his posting on deputstion te the
Cechar Peper Project was to a post equivalent to IPS post,

It is contended by the applicant that his officiation in =2ll
the aforesaid pbsts should have bsen constrgsd as officiation

'in a cadre post equivalent to IPS post and if‘ueightage Wwers
given for tha£,period he was legitimately entitled to be
assigned the ysar 1978 as the year of allotment. In any |

~svent the applicant submits that it,uaslfor the‘Government ,‘
of Assam to have protected him by not sending him on
deputation to the posts which wvere non=cadre posts and
since the Government of Assam have not' protected him in that ;
respect he ought not to be made to suffsr on that account

and be deprived of tha benefit of the assignment of the

year of allotment as 1978, It is ssen from the letter of

the Government of Assam addressed to the Joint Secretary
(Polics), Ministry of Home Affairs, Neuw Delhi dated 17.4.1993 |
(Annexurs-L) that the applicant had not besn allowed to

of ficiate to the cadre post of IPS although some officers

junior to him were so allowsd and that as a result thersof

|
soma officers junior to the applicant had been given garlisr i

«
years of allotment whareas the applicant nad been gilvaen a i %
later yaar and thai anomaly required to be ramoved, That | ;

" goes to shou tﬁat the postgin which the applicant had i
of ficiated during tha pariod between 21.5.1982 and 21.9.1983 l

‘was not considered as officiation. in cadre posts of IPS or

equivalant posts to earn the weightags for getting the

. appropriate....
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# appropriate year of allotment. Wehthar the Government of

Assamn should have taken particular steps to protect the
interest of the applicant or the epplicant should hgve besn

mo e ugtchful are questions no longer open to bs delibsrated.
The applicent cannot run auay from the fact that thera arose

a Esrious difficulty in his way by reason of the aforasaid

circumstance.

5e In this connection Explanation 4 to the Regulstion
3(3) of the IPS (Regulation of Seniority) Rules 1954

(which were applicable at the matsrial time) provided as

follows?

"Explanation 4.- AN officer appointsad to tha

Sepvice in accordance uith sub-rule(1) of
the rule 9 of the Recruitment Rulss shall be
treatsd ss having officiated in =8 senior post
during any period of appointment to & non=
cedre poet if the Stste Government has
certified wvithin ihers months of hic sppointe
ment to the aon-cadre post that he would
have sO of ficiated but for his appointment
for @ period notl exceeding one yearl, and,
with the approval aof the Central Govarnnent,

: . for a furthsr period not excaaeding two years,

¢ to a non-cadra post under a Stafa Government
or the Central Government in a time~scale
jdentical to ths time-scale of a senior posts

prOViSO Ooooolootltcoo

prOViSD C.Q...Q.O'0.0.

PrOViSO oooooao'ooqooO"

Ragulation 3 of the 1PS _(Regu1ation of Seniority) Rulas
1954 provided thet euery officer shall be assigned a year

of allaotment in accordance with the provisions contained.

thersafter in thse saiq rule. fhat has to be\rEad alonguith

Explanation 1 to Regulation 3(3) uhich provided as follous: .

NEyplanation 1= In respect of an officer
appointed Lo the Service by promotion in
accordance with sub-rula(1§ of tule 9 of
the Recruitment Rules, the period of his
continuous officiation in 8 senior post
shall, for the purposes of determinatian

"of his seniority, count only from the
date of the jnclusion of his neme in the
Select List, or from the date of nis
officiaeting appointment to such senior
post whichevar is later;

prOViSO 0ooooo.ocooaoﬂ'

/
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Explanation 3 also is materisl to be extracted here. 1t ‘

reads: '
| !

"Explgnation Je- Ah officer shall bS treated
gs having of ficisted in a senior post ‘
during any period in raspect of which the
State Govsrnmant concerned certifies that
he would have so officiated but for his
absence on leave OT treining.”

Combinad effect of ths proviéions of Regulation 3 and the
relevant explanations thefeuﬁdér as set out above is that
the length of service in cadra post of 1PS or equivalent
‘post is an important criteria in the matter of assigning |
year of allotment. Since the applicant 1zcked in that :

requirement he was allotted & subsequent ys8zT than

respondent NOo2e -
\

6o The Government of AsSam realised the injustice

Cgeueed o tha soplicent owing to he hgving UEEn doputec Lo

officiate in non-cadre postsduring the requisite period and

- recommended to the Government of India by thse letter dated
g |

1706.1993 (Annexure—L) glready mentionsd earlier, in the
' '

following manners’ ' ' .
o

"oaocooco'oooo shfi Ke DeSthkhya is senior
o Shri 0.B. Choudhury 2° per select list
1983, $/Shri G.C. Gogoi and D.Be Choudhury
vere allowed to officiate in the cadre post
of IPS while their senior (Select List)
5/Shri T.P. Chakraborty and Ke Deshmukhye -
wers not alloued to officlate the cadre post

of IPSQ |

In view of the above this State Government feel’
that they should be allotted th= years of
allotment Wwhich havse bsen allotted to their
guniors. Under the circumstances, this 9tate
ovarnment has given two cartificates at
Annexure 1 and il in respect of thess tuwo
officers as required under explenation 4 of
Rule 3 of ths Indian Police Service (Regulation
of Seniority) Rules, 1954." ‘

The certificate jssued in respect of the applicant Dby the
Government of Assam which was forJarded to the Goveenment

of Indis slonguith the aforesaid letter ues in follbui%g

\
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W Certified that the post of Syperintendent
of Police, BI(ED) (Ex-Cadre) etce, post .
held by Shri Ko Deshmukhya, APS during the \
period from 21,5.82 to 21.9.83 may be treated ;
a5 officieting in e senior post in accordance
yith sub-tule (I) of the Rule 9 of the |
Recruitment Ruless"

Te If the certificate is taken into account the
position would be that betuaen 25.4,1979 to 9.12.198Z the
%pplicant will be assumed to'have held the cadre post

while he was serving as Superintendent of Police (BIED),
betwean 9.12.1982 to 31;8.1983 he would be assumed to hava
held cadre post of Sypsrintendent of Police, S.B., and from
1.9.1933 to 21.9.1933 he uill again be deened to have held

sz cadre post or s past gquivalent to IPS cadre poste

Be In ths absence of uHitten statement filed by ths
Cevernment of Indis wé assume ihat the fecicr of the
gpplicant not having officiated in cedre posts of IPS or ' j
gquivalent posts durin3 the period between 21.,5.,1982 and ‘
21.9.1983 he was assigned the year 1980 as a year of |
allotmant consistently yith the provisions of IPS
(Regulation of Seniority) Rules 1954 construed above.

The difficulty in tha way ﬁf the applicant, houever, is
that the certificate issued by the Government of Assam for
the purpose of Explanstion 3 to Regulation 3(3) of the

aforesaid seniority regulations,had not been issuad within

the time stipulated, namely, yithin thres months of the
appointment of tha applicant to a non-cadre post. That

time has bean stipulated in the explanation and there is

no scope for enlargini that time. although it is contended
by the applicant that the said tims limit may not bs
strictly applied in every case, ln tha face of the provisions

of the Regulation we do not’ think that it is possible to

extand that periodﬁto‘10,yeqrs és.phe certificate has besn
o S Ly
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issued by the Government of Assam nearly after 10 years ™  °
from the time vhen it oughf to have besn issued in favd:&

of the applicant., That clearly vas a lapse on the part 0}'

the Government of Assam and the applicant cannot be held
responsible for ths same, Neverthaless, whather to accept

that certificate or nat even though it may have besn i saued
beyond tha period of thrse months and taken into considera=
tion for rs-sxamining the question ofAyear of allotment

was within ths discretion of the Government of India.

"Unfortunatsly foi the applicant the Government of Indiz did

not accept ths recommsndation of the Government of Assem
contained in their letcter dated 17.4,1983. In that connec-
tion it has besn stated in the communication dsted 244641994
(Annexure-L) as follouss:
t{he czce of Shri Leshmukhya has bes2n

carefully ccnsidered, Houvever, it has not

been found possible to sccede to his

request for assignment of highsr senierity

in the IPS, Shri K. Deshimukhye may plecsE

be ~informed accordingly, under intimation

to this Ministry."
It is not possible, therefore, to gibe any direction to the,
Goverrment of Indis tc st szside this docision of—the

Coverament—ef—indie by uay of giving relief to the epplicant.

Whether to accept the certificate uwhich uae issued by the ,

Government of Assam eat even assuming that it vas suFFicient»l
within the mganing of the explsnation to the Reguletion 3(3}
aforesald 1?52@2 ve find that the worcing of the certificete

is not‘ﬁﬁﬁﬁQﬁiﬁiilf“SSEter within the discreticn of the :
Government of India, The gpplicant has not been able tc

show that the Government of lndia’have failed to abide by

any legal requirement or any obligation cast on them by_laq

in taking the view which they have teken. Unless the deficiency

in the requirement for assignment of the year of allotment as

e

1978e0aes

s

3
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* 1978 gould be legelly removed the spplicant cannot claim €§‘

tho hillotment of that year ss a matter of right, With the
de01sion of the Gouernnent of Indig despite the recommenda-
tion of the Govarnment of Assam thae position that remagins
is that the deficiency has not stood legally remoued. It

is not,.thsrefore, possible to give 20y direction to the
Gavernment of India to refix the year of allotment of the

- gpplicant as 1978,

9. Since the epplicant is not entitled to relief
'on the merits of his oun case the question as to wvhethar
respondent No.Z was wrongly given the year of allotmenl as
1978 as elleged by the appllcant nesd not be pursued as
thet would be of no avgil to the appllCant in prov1ng hi s
cesa. 1he applicant has pointed out in this connaction
thet whosmos BE j:iﬁ?ﬁ fecsm Folice Geepire in 1002 {te
respondent No.2 had joined in 1964 and in the Select List %
his position was above respondent NO,2+ HOWBVET, even'so,

since the respondent No.,2 did not eppear to have suffered

any deficiency in the requirement to be taken into account

for the purposs oF assigning the year of allotmant and the
Govefnmeﬁt of India were pleased to allot him the year

197¢€ tﬁat can make no difference to the case of the applicant.,

Even assuming for the sake of argumsnt that something vas

wyrongly done in giving the year 1978 to tha respondent No.2

‘ - . !) U M AL

Ve that can only 1e6ad to affecting his yess—ef3978; but that
would not automatically result in the 'spplicant being givan

the same . year which he is otharuwiss not antitled to be given.

The application must therefore fail., Howevar, there are a
few circumstances uhich disturb us. It is clear that the

gpplicant was 2 senior officser and in any sevent senior to
respondent No.2 _in the Select

Listooo.o
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List. The posts in which he officiated were all ef &

i%portant posts'involving heavy rasponsibility and evé:i
the Govarnmant of A¢sam were of the view thet the posfs
in vhich he officiated ought to be deémed sduiValent ﬁo
IPS Cadre post. Nothing adverse about the applicant ﬁas
been pointed out by ths respondents, His career appears to
have been unblemished, Even presently he is OCCUpying‘a
responsible post, He has stated ip the application thét
he was confirmed in the IPS within one year of his
appointmant, He was a recipient of Indian Police Medsl for
meritorious service in 1992, Such medal according to Rim
¢~  is gwarded as:a Presidential‘ionoﬁr considering seven‘years’
Confidential Reportsvand a citation is also given, Suéh an
officer merely beceuss the Government of Assam hed not

{ssued the certificzste in time and hat eought to vonlily

v L Lo Lo b
that mistake much lete should not pesuit—in—catsing-

frustration tg-seeh—offtteTS. That would bs detrimental to
the'service and interest of the State. Such are tha matters
where very strict and litseral compliance uith ths 18tter of
VA /yxr‘.J\_uL '
~  the rules may not be always desirable to bs fadopved The
Government of Indis have wide powars and a very vide
discretion to remedy such situstions, A bstter traatment
given to & junior alyays is an irritating factor for a

b~ v A P27} . |
égégc&eézzfslndﬁre and honast officer who is deprived! of

& ;Eiégitimate scope of rising furthar up thse ladder oﬂ
promotion, The applicant stated that ha was the seniormost
promotes IPS officer from Assam = Meghalaya Joint Ladre.

He stated that even if his year of allotmant uvere to be
changed to 1978 that would notlaffect any officer uhé

wate appointed to ths service. Accaording to him if the year
of allotment is given as 1978 he may stand to gain mqnatarily

and it would lesve open avenue for future premotion! as

4 Inspactore...
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lnspector Guneral of Police which should lugitimslely

come his way before he voluntarily retires from service

from.1.10,1996, His cherished desirs is to reach the

status of 1GP. These are circumstances which although we
believe must havs been taken into account by ths Government
of India whsn the order dated 24,.6,1994 uas pssssd, bul

evan then having regard to the viey of the Govarnment of

Assam that was exprassad in its letter dated 17.4.,1993

and ths circumstances stated above we feel thet if the
Government of India could pursuade themselves to apply
their mind afresh to thess questions and do the needful

that would be inm thz interest of the service apart from

removing the fezlin3 in the mind of the spplicant that

[ o . errini
injustice hzs been dess to hin. The metter howrver,

......

entirely uithin the discration of the Government of India.

AV W .
¢ e embolden to make tha above obsaruationsknouing fully
- well that we cannot make such a 3&6:c:al diraction
. U //u., o ls "J /A‘( Canil
+  to ths Government of India,TUe have no réason 10 doubt

that the matter may not raceive earnost reconsideration

by the Government of India.

l~,L W
In the result subject to the obserVationc made‘bauv( ™

L~ 10, -
the judgment the application is dismissed, There will be

no order as to costs.
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